Central Administrative Tribunal -
Jaipur Bench, JAIPUR

_ ORDERS OF THE BENCH

© 19t August, 2009
CP 15/2009in
(OA. 275/2008)
MA 242/2009

Present: Shri Rdjesh Prashad Sharma, counsel for applicant
Sh.V.S.Gurjar, counsel for respondents

Heard counsel for parties.

For the reasons to be dictated sep'd'ra’re'ly the OA is disposed

of o
Y "’u - {" :
(B.L.Khath) - ‘ (M.L.Chauhan)
Member (Administrative) Member (Judicial)
mk



Central Administrative Tribunal
Jaipur Bench, JAIPUR

 CP 15/2009 in
(OA 275/2008)
MA. 242/2009

This the 19 day of August, 2009

" Hon'ble Shri M.L. Chauhan, Member (Judicial)
Hon'ble Shri B.L. Khatri, Member (Administrative)

Vanmala Rajesh W/o Shri Amol Mendhe,
R/o Benoda, Post Shirpur,
Teshsil ArV| District Bardha (Mthrdsh’rro)

- ...Applicant
(By Advoco’r\e: Shri Rcuendrc ‘Prdsod Sharma )
- VERSUS-
1. Shn B. Anond the Comissioner, chodoyo Vldyoloyo
Soml’n A- 28 Kailash Colony.. New Delhi.
..... Respondents

(By Advocate: Shri V.S.Gurjar )

ORDER(ORAL)

This CP has been f|Ied by the applicant for Glleged violation of
order da’red 25.5.2008 passed in OA 275/2008
2. In this case notice of this CP was g|ven to fhe respon.den’rs.
dnd_-"responden’fs have filed "MA Wh.ereby respbnderﬁ have
categorically s’qued-_’rhoT only contemnor Shfi B.Anand, the
Commissioner, Novodeyo Vidyol__oyc: Samiti, who has been
impAIeoded i-n this case is no more in the present office and at -

present the incumbent offieioTihg is Mr. Amit Khare. It is further

v



stated that the order of ’rhis Tribunol since Hos :be._en Complie_d with
by passing ’rh;e. order dated 17.10.2008, a copy _of Which order -hos
been pldced on reéord as .Ar.melxure MA —1. |

3. Wehave héord can;eI for the parfies. When the aftention of
the Ieomed cou'ns4eil for ’r‘h.e obpliéah’f was drawn fro the effect that
once order of this Tribunal has‘ beén complied and decision taken as
per nofification dated 17.10.2008 why the dpplicdn’r has filed this
Con’rémp’r Petition ;ubsequen’rly on 18..5.2009. ' Learned counsel for
the applicant-subbmits T'hdf order dated 17.‘1.0.2008 was not delivered
'~ to his client, as such, Qn-der these circums’rchces the present CP was
filefj»subsequenﬂy. |

4, / In view. of what has been stated above, we are of ’rhel view
~ that pfesem‘ CP does not survivé any more and ’r’he‘sor‘ne is disposed
of accordingly. No’ricés issued to ’rh.e respondents are discharged.
NO costs.

- 5. In view of what order-has been passed in the CP,'no ofder is

reduired to be paséed in MA—242/O9 and the same s d_isposed of.

(B.L'Xhatri) I - (M.L.Chauhan)

‘Member (Administrative) . ' Member (Judicial)

Mahesh



